CENTRAL ELECTRICITY REGULATORY COMMISSION

Subject

Petitioner
Respondents
Date of Hearing

Coram

Parties Present

NEW DELHI

Petition No. 63/MP/2024

: Petition under Section 79(1)(b) and (f) of the Electricity Act,2003

seeking recovery of amounts due towards supply of renewable
power in excess of the quantum to be supplied annually under the
Power Purchase Agreement dated 2.5.2016 along with the
applicable Late Payment Surcharge.

Solaire Surya Urja Private Limited (SSUPL)

NTPC Limited and Ors.

: 24.2.2026

. Shri Ramesh Babu V., Member

Shri Harish Dudani, Member
Shri Ravinder Singh Dhillon, Member

Shri Vishrov Mukerjee, Advocate, SSUPL
Shri Pratyush Singh, Advocate, SSUPL
Ms. Juhi Sengutturan, Advocate, SSUPL
Shri Venkatesh, Advocate, NTPC

Shri Aashwyn Singh, Advocate, NTPC
Shri R Jatin Katiyar, Advocate, NTPC

Shri Nuha Rahman, Advocate, NTPC

Shri Anish Maheshwari, Advocate, RSLDC
Shri Harsha Vinoy, Advocate, RSLDC

Record of Proceedings

Since the Coram, which partly heard the matter, was not available, the matter

was adjourned.

2. The Petition will be listed for hearing on 12.5.2026.

By order of the Commission
Sd/-

(T.D. Pant)

Joint Chief (Law)
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